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Nehru-Dalal Lama Talks 

+ 
{ 
Sbrlmati Malmoona Sultan: 

-18ft. Shrt D. C. Sharma: 
Shrt AJtt Smp Sarhadi: 

Will the Prime MinIster be pleased 
to state: 

(a) whether the Dalai Lama visited 
New Delhi on the 15th April, this year 
fOr having some discussions with him; 
and 

(b) if so, what were the subjects 
discussed? 

The Parliamentary Secretary to the 
MiniSter of External Affairs (Shri 
Sadath All Khan): (a) Yes. 

(b) Arrangements for the edu-
cation of the Tibetan Refugee children 
In particular and the problem of re-
habilitation of Tibetan lI"efugees in 
general 

Shrlmatl Maimoona Sultan: May I 
know, Sir, if there has been any 
precedent in history or any other coun-
try which granted asylum to political 
refugees on the conditions that they 
do not engage themselves in political 
activities? If not, may I know, what 
are the reasons that influenced the 
Government to make this departure 
from this international practice? 

The Prime MInISter and Minister 01 
Extenlal Affairs: (Shrl Jawaharlal 
NebTU): I do not know if the hon. 
Member is referring to some general 
principle in these matters or she wants 
me to quote instances. It is the nor-
mal practice that when asylum is 
granted it is done SO subject to any 

d t ~ that the country may think 
it necessary. The condition is that 
the soil of their eounby should not 
be used for any purposes opposed to 
l1hem. which might get the country 
Into trouble. It Is a' normal practice. 

Shrt 1taDp: Does it mean that we 
have imposed any eonditions on the 
Dalai Lama and if 110, what are those 
conditions! 

8hrt Jawabarlal Nehra: We inform-
ed the Dalai Lama when he ftnt came 

here and subsequently that we would 
not like him to use the soil of India 
to carry On any operations in regard 
to Tibet. We just left him to his dis-
cretion to functiOn and broadly speak-
ing he has functioned in that way. 
Occasionally, of course, it is rather 
difficult always in regard to border-
line cases. Sometimes something 
might have been done by him, which 
he would have been wiser if he had 
not done. But broadly speaking, he 
has been good enough to abide by 
these I would not call conditions, 
but ~erta  matters which We expect 
him to do when he is here. 

Shrt Ran ... : Am I to understand 
,that the Dalai Lama is not in any way 
prevented from carryiJlg on--'bis cor-
respondenCe with the tTnited Nliltions 
and other nations also, without in-
dulging-as he has not been indulg-
ing-in any offensive activities either 
against India or In any violent activi-
ties against any other nation. 

Shrl Jawaharlal Nehru: The ques-
tion is whether he can carry on cor-
respondence. He can carry on cor-
respondenCe with any persOn or or-
ganisation. 

Mr. Speaker: All these 8II"e not re-
levant to the question that has been 
tabled, viz., what are the subjects that 
have been discussed. 

Shrl BnJ Raj Smp: May I know 
whethe the question of investment of 
funds by the Dalal Lema in Indian 
business was also considered .t theae 
talks? 

Mr. Speaker: He wants to know 
whether the matter of his investin, 
funds in India was one of the matters 
discussed? 

8hrt Jawahartal Nehru: Discussed 
here? No, Sir. There was nothing 
to discuss about It. The information 
we had, we had Pll"eviously. It ml.rht 
have been mentioned Pll"eviously. Ther 
is not much to discuss about it. We 
dl8cussed, as I stated, chiefly Tibetan 
children's education and the rehabili-
tation of Tibetan refugees here. 
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Shrima1 Maimoona Sultan: In view 
of the faot that economic assistance 
has been given to political refugees by 
the intern·ational organisation, say, 
to Arab refugees, may I know if 
Government of India propose to seek 
economIc assIstance from the UN OII' 

other agencies for the rehabilitation 
of Tibetan refugees and if not, what 
are the reasons for not doing so? 

Mr. Speaker: It does not arise out 
of this question. '!'be hon. Meml· 
wanted to know the subjects discussed 
and the hon. Prime Minister said 
broadly two questions were discuss-
ed-the education of Tibetan children 
and one other matter. 

Shrl Rem Barua: May I know whe· 
ther the attention of the Pr;me Minis-
ter ill dra\m'l .~ 'I statement made by 
the Dalai Lama and the purport of it 
is that he left the Prime Minister a 
much wiser man, l1hat he became a 
much wiser man after he left the 
Prime Minister? If that is so, on what 
point was he wised up? 

Mr. Speaker: The hon. Member will 
refer to the newspaper man. 

Indusflrial Relations in Iron and Steel 
Industry 

.1844. (8hri Kunhan: 
L Shri T. B. Vittal Rao: 

Will the Minister of LabOur and 
Employment be pleased to state: 

<a) whether Government have re-
cently reconsidered their decision re-
garding taking oV"er tlie industrial re-
lations in iron and steel indusbry in 
the Central gpbere; And 

<b) if so, the na.tUl'e of decision 
arrived at? 

The Deputy Minister 01 PlaDnlng 
IUld LabOur and Employment (8hrl L. 
N. Mishra): (a) and -(b). The matter is 
under consideration. 

Shrl Kunhan: In view of the fact 
tha.t the production and distribution 
prices in the iron and steel industry 
are regulated by the Central Govern-
ment, may I know why the industrial 

il'elations should not be taken over by 
the Central Government? 

Shri L. N. M1shra: There is need of 
it, but we have to ta"ke'ihe consent of 
the State Governments. We are try-
mg for it. 

Shrl T. B. Viltal Rao: The State 
Governments that are to be consulted 
are one Or 11wo. May I know why 
there is so much delay in regard to 
this taking over by the Central Gov-
ernment? 

Shrt L. N. Mlshra: We have been 
trying for it for the last thl"t!e years. 
We consulted the State Governments 
in 1958 and most of the State Govern-
ments did not agree. Now the Esti-
mates CommiHee haVe recommended 
that it should be taken over by the 
Central Government. We have again 
asked the State Governments to agree. 

Shrl T. B. Vittal Rao: The em-
ployers' 'Organisation and emplovees' 
orlranisation have suggested to the 
Government that it should be taken 
over. Now the Estimates Committee 
have also il'ec'Ommended that it should 
be takl."Tl over. Then. why should 
there be any delay? It should be 
taken over as a matter of fact. 

Shrl L. N. Mlshra: We want to haVe 
tt, but under the ~ st t t  and 
under the Industrial Disputes Act, 
1947 it is under the State sphere. So, 
the Sm·te Government have to agree to 
hand over this thing to the Govern-
ment of India. 

8hrl S. M. Baneriee: May I know 
wbetlher it is a fact that both TISCO 
and nsco have approached the Cen-
tral Government trlat this should be 
left in the hands of the State ~r

ments and they are OPpo!led to thla 
proposal? 

8hri L. N. Mlshra: Yes, Sir; it is • 
tact and we have got all-round de-
mand fOr it. But we have to take the 
consent of the State Governments. We 
oannot do it without the consent of the 
State Governments. 

Shrl Prabbat Kar: It is s '~ested by 
the Deputy Minister that without the 




